Open Court.

Central Administrative Tribunal,
Allahabad Bench, Allahabad.

Dated: Allahabad, This The 12th Day of September, 2000

Coram:Hon'ble Mr, Justice R.,R.K, Trivedi, V.C.

Hon'ble Mr, S, Dayal,A M,

Civil Contempt Applicatisn No, 47 of 2000

in

Oricinal Application No, 1215 of 1998,

Anil Kumar and others ors Applicants,

Versus

Union of India and others 2 Respondents.,

Mohammad Arif
son of Sri Raficue Ahmad

resident of village and post Ahmadpur Pawen B
Distt. Allahabad.

e » o Applicant
Counsel for the applicant: Sri S, Ahmad, Adv.

Vs .

Fradeep Kumar Gupta,
Chairman,

Railway Recruitment Board,

New Annexy PBuilding,

D ,R.M ., Cffice, Compound,
Nawab Yusuf Road,

Allahabad.

Opr. Farty/Contemner.

Counsel for the Oppocite party: Sri Lalii Sinha,Adv.

Order (Open Court)

(By Hon'ble Mr, Justice R.R.K, Trivedi, V.C.)

We have heard counsel for the applicant and

Sri Lalii Sinha learned counsel for the opposite
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party.

S By this application under section 12 of the

Contempt of the Courts Act it has been stated
Jinterim v-

that/order dated 2,12 .99 passed in O,A, 1215 of

1968 has bheen disobeyved by respondent/Opposite

party by declaring the result of the selection,

3. We have parused the interim order dated
241?1%9 which Onlyiggggéw that the result of the
se lection thrldh be subject to the outcome of
this O,A, and S&giﬁhot in any way restricted the
declaration of the result or joining of the

se lected candidates. Thus no contempt is made out.
The application is rejected. Notices issuad to

the Opposite party are discharged.
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+ Member (A.) Vice Chairman
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